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RAJYA SABHA

Friday ths 13th June, 1980/23rd
Jyaistha, 1902 (Saka)

The House met at eleven of the
clock,, Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS
Mosh, Dayan's visit to India

*81. SHRI SAWAISINGH SISO-

DIA:!
SHRI GURUDEV GUPTA:
SHRIMATI HAMIDA HABI-
BULLAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what i; the number ol times
Mr. Moshe Dayan, former Foreign
Minister of Israel, visited India since
1977; and

(b) what was the purpose of his
visits?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) While we have confirma-
tion of Moshe Dayan's visit to Delhi
in August 1977, statements made by
leaders of the Janata and the Bhara-
tiya Janata Parties point to the pos-
sibility of more than one visit, namely,
one in 1977, another in 1978 and per-
haps a third one in 1979.

(b) Full and accurate information
in regard to the purpose of the visit
are not known as no records are avail-
able and the visit took iplace under
conditions of top secrecy.

SHR1I SAWAISINGH SISODIA; Sir,
the nation is proud and happy that
due to the able statesmanship of our
worthy  Minister of External Affairs,
the ti-uth has come before the nation
about the secret meeting between
Gen. Dayan and the then External
Affairs Minister, Mr. Vajpayee and
the previous Prime  Minister.  This
has brought down the prestige,, image
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+The question was actually asked on
the floor of the House by Shri Sawai-
singhSisodia.
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and credibility of the nation very
much. I would like to know from
the hon. Minister at whose instance
and invitation Gen. Dayan had come
to India,, where he first landed when
he came to India in August, 1977, how
he reached Delhi from Bombay, who
had met him and how he was sent
back to Bombay.

SHRI P. V. NARASIMHA RAO: Sir,
according to  Government's  informa-
tion Moshe Dayan visited India in
August, 1977 evidently at the instance
of Shri Morarji Desai and Shri Atal
Bihari Vajpayee. He landed in Bom-
bay and was flown to New Delhi in
an JAF aircraft. Shri Desai and Shri
Vajpayee met Moshe Dayan at No. 1,
Akbar Road on the evening of August,
15, 1977. Moshe Dayan left for Bom-
bay again in an IAF aircraft at 12.45
hours on August 16, 1977.

SHRi SAWAISINGH SISODIA: 1t
is only in regard to his first visit in
1977. But he has visited our country
in 1978 as well as in 1979. 1 would
like to know from the hon. Minister
whether he landed in 1978 and 1979,
whom he had met, what discussion
had taken place and whether there
was any secret agreement which has
caused harm to the interests of our
country.

SHRI P. V. NARASIMHA RAO: Sir,
my answer is very clear that we have
confirmation about one visit. About
the other visits, I have to inform the
House about the possibility of these
further visits because they had to be
inferred in that manner from the
statements made by the leaders of the
Janata and the Bharatiya Janata
Parties. We have no definite infor-
mation about these subsequent visits.
Evidently, after the first wvisit, the
pattern seems to have been changed—
if there had been subsequent visits—
in which case, even the persons who
knew about the first visit or who were
to oversee the first visit were not
taken into confidence,, and there was
greater secrecy about the subsequent
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visits, if there had been such visits,
as we have to infer from their state-
ments. . (Interruptions)

SHR1I SAWAISINGH SISODIA: One
thing has been left out. Is there any
record of his coming to our country
in tha External Affairs Ministry. And
more so, may I know whether Mr.
Vajpayee vsited Israel at their invita-
tion secretly?

SHRI P. V. NARASIMHA RAO: No,
Sir, we have no information on that.
1 have told the House the exact infor-
mation that we have about his visits.
About his visit in 1977, we have given
all th, details. About the later wvisits.
if any,. I have said that we have no
information.

SHRIMATI HAMIDA  HABIBUL-
LAH: Mr. Chairman, Sir now it is an
established fact that Mr. Moshe Dayan
made one or two or three secret visits
to Inda. These visits also entail the
meetings of Mr. Moshe Dayan with
the highest authorities in India, that
is, with Mr. Morarji Desai, former
Prime Minister of India, and Mr.
Atal  Bihari Vajpayee, former Exter-
nal Affairs Minister. Therefore, it was
obviously important enough, i  would
like to know why this visit was kept
secret,, secret from whom, secret from
the nation, secret from the people.
Was it not against the declared policy
of India?  Th, declared policy of
India has ™" sympathy with the
Arab countries and the Arab people
who were thrown out of their homes
by the Israelis. I would like to know
whether it was not in contravention
of our declared policy from the days
of Mahatma Gandhi, Jawaharlal
Nehru, Lal Bahadur Shastri and Shri-
mati Indira Gandhi at present. Our
policy has been sympathy with the
Arabs and no relationship with Israel.
I would like to know whether this
meeting with Mr. Moshe Dayan has
not gon, against the declared policy
of India.

SHRI P. V. NARASIMHA RAO: Fir,
I have already stated that we have no
record of what transpired at the meet-
ing or meetings, as the case may be.
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So far as the policy of India is con-
cerned, it is very clear. We have the
friendliest of relations with the Arab
countries and with the Palestinian
Liberation = Organisation. =~ We  would
certainly like to continue that friend-
ship for all time to come. So far as
these visits or these secret meetings
are concerned, it is obvious that they
go against the spirit of our friendly
relations with the Arabs.

MR. CHAIRMAN: Mr. Jha. I have
got the names strictly in the order in
which they raised their hands.
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qiW AT R A T 7 fAwan
BITHT T TTRIRT, 39T FAAT HIFT?
d wgw w1 AvaT A agl fam a7

st dto dto Al va : s aw

# smaar g, #f famweaw zgr & o

fear war g1 | ;ew 1 7 d g aEr £

f& s=iF fawam odf ez a7
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fear 39 & a13 9 a@ F fa3uit qwa)
F Az F1 gta w19 & o e
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-
SHRI KALYAN ROY: What is the
question, sir?
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# FIT FWT AAE T AT WA
g g fraeR fear anfeama
TATE A1 g AT AT @ OFET MT
oy ferarifes fomsg # g
1 F7AT WT FT qfeEr § qmg d 7

Y qto Yo Azferg T : AW,
ag wwa ¥ 7 s fF g @ &
fem ama & warasr faar o @1 &1
aifsears WX g & gare aswfaw
v q’l:g[g g (Interruptions)

MR. CHAIRMAN: Order, order.

SHRi NAGESHWAR PRASAD
SHAHI; My question 1is very clear.
The Chinese armies are still on our
land and you are talking to China.
Can you refuse to talk to Moshe
Day an? The question is very clear.
(Interruptions)

MR. CHAIRMAN:  Order, order.
Please listen to the Minister's reply
such as it would be.

SHRI P. V. NARASIMHA RAI: I
agree that the question Is very clear to
the

aF  q® FgT @
fo a9 & adfwr aw a1
g9 TE SEar #wiw & gfmw
ST F 9gH0 a1 9 419 &1 FamT g |
70 F1AT FAET qEA A @1 qE

a1 # 7@ Famar =ear ¢
questioner

First reports regarding the visit by
Mcshe Dayan to India appeared on
April 27,, 1979 in , New York news-
paper,—The News and Cine India—
stating that Moshe Dayan visited India
in 1978. Sir, the damage had been
done already. After that, it is from
Israel that the same newa emanated.
When these were brought to the notice
of the then Foreign Minister, he want-
ed the External Affairs Ministry to
deny all these things. After having
been brought out by so many sources,
how can it be said that for the first
time our Prime Minister has brought
it out? Suppose someone asked a
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question here. Would it have been
proper for me to deny it Keeping all
this information with us and knowing
full well that this had already come
out in the newspapers of other coun-
tries? There was information; there
was proof. And we know that there
was informatio'n and there was proof.
Would it have been proper on my part
to deny it and say that we are not
aware of the whole thing or that it
did not happen? So,, Sir, it is not as
if we are bringing this information to
the notice of the House with any sens*
of pleasure or elation. Thig hag hap-
pened like this and I have to bring
it before the House. There is no other
alternative before me.

SHRI LAL K. ADVANI; Mr. Chair-
man, Sir, the External Affairs Minis-
ter, in his reply just now, has made
it very clear that the first news in this
regard had come from New York and
later on from an Israeli newspaper.
This was in early 1979. But this issue
became a matter of public debate
only when Mrs. Gandhi said it and
that too on the eve of elections. So,
the electoral motivation is very evi-
dent. Sir, my question is very specific.
Sir, I regard it as singularly unfortu-
nate  that this  Government  should
have tried to rak. up this issue because
I concede that it is the right of every

Government to promote and pursue
national  interest,,  privately,  publicly,
informally, formally and through dip-

lomatic channels. And it is the right
of Mr. Narasimha Rao also to promote
national interest as best as he thinks.
Sir, i want to ask one question and it
is very specific. Is it not true that in
the year 1956, the former Prime Min-
ister of Israel, Mr. Moshe Sherat,
came to New Delhi, stayed here as a
guest of the Government of India for
three days in the Maidens Hotel in
old Delhi, that several officials of the
External ~ Affairs Ministry called on
him and discussed with him several
issues pertaining to Israel-India rela-
tions and,, furthermore, that he had a
one-hour  meeting with the then
Prime  Minister, Pandit Nehru? All
this happened in 1956. It happened
that the meeting with Pandit Nehru
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took place on the very day on which
Israel launched an attack o, Egypt.
The second aspect of my question is
this: He referred to the fact that no
records have been kept of this meet-
ing which Mr. Desai and Mr. Vajpayee
had with Mr. Moshe Dayan. i would
like to know whether it is not a part

of the practice that when there are
very important meetings, even public
meetings—not secret parleys—and
public  parleys, like the Indira-Bhutto
talks at Simla, no records are kept
and that no recordg have been main-

tained either in the Ministry of Ex-
ternal Affairs or in the Prime Minis- ter's
Secretariat  of  those talks. I am
pointing out this because very often
it so happens that talks of this na-
ture take place when there are  no
aides or assistants and very often there
are no notes kept. There is nothing
secret about it. (Interruptions)

SHRI P. V. NARASIMHA RAO:
I have not criticised the non-main-
tenance of records. When information
was asked for, I said, records were
not kept. No further comment on
that. It is for the House to decide
whether records ought to have ibeen
kept, whether there ought to have
been some inkling of what transpired
at the meeting, whether any informa-
tion should have been volunteered by
those who have been involved in the
talks. These are questions which the
House and every hon. Member has to
address  himself to. What 1 have
placed before the House is the bare
fact that no records were kept and,
therefore, 1 expressed my inability to
take the House into confidence any
further.

SHRI LAL K. ADVANIL Is it not
true that no records were kept of the
Indira-Bhutto meeting, which was
a historic meeting?  (Interruptions)

MR. CHAIRMAN: The hon. Minis-
ter iy able to protect himself without
all this assistance.

SHRI P. V. NARASIMHA RAO: 1
do not have to say anything about
any other meeting became the ques-
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tion pertained to a particular meeting
and I have explained the position
with regard to that before the House.
Now, so far as the meeting referred
to by the hon. Member is concerned,
he is springing , surprise on me. I
would certainly like to know if there
has been such a meeting but I have
no information at the moment. (.In-
terruptions) .

MR. CHAIRMAN: Yes, Shri Reddy.

SHRI KALYAN ROY: Sir, we have
been the first to raise our hands. You
do not listen to us.

MR. CHAIRMAN: After Mr. Reddy
it is the turn of Mr. Narasingha Pra-
sad Nanda and then comes your turn
and after that Mr. Hegde and Mr.
Raju.

SHRI G. C. BHATTACHARYA; Sir,
this side also.

1 &Y FEArCES [+ A,
3T F 314 I A+ wgmy F wyr fE
qrfEears £ WA ¥ gd I 697
FEAT Fpar. AATHA FATE FAW G E
A IAH AN T AT § TV TS 4473
aff g og f5 g9 F mvw zfeed
T UIY ¥ F | 7@ 2 AR A TR
¥ form wvd A1 it 3 @ o (g d
fr gt 3wt A femn 1 A
wg & f& o v ¥ famgeans 97 guat
ey Aiv wifvers & femgrame o%
g fwar 78 e § w149 & fofam
FgFmrzm A wrd v gfrm fegesta
w1 firer a7 avs 3 = W oad 2y ?
T T § geEt TAET AT

ot qre dte mieg e - THA T
& f& &7 A [ TR F oag B
HITH HATHA, G F A7HA TGY | 7F q
TAE B A AR T LA O H oA
TG FEAT A5 1 WY af vmE ww
Fa¢ T & 5 foa pesafn § oix faa
TRY A ATAT FE AV IAF GETHT T
g SR AY w age weE o Y
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gar 4y wOr fafssa @@ § o wiwws
HAN TT F1 AEAT & | 9% 9 A g 0w
HTTHT WA T 21 AFAT & | BWGAT TG
oTE FAT H qIAr qg1 ager | ag
AT F1 TH ATEIT KT A B

ot @Yo wepmTOwwr FH o AW
A, WY mATA FT FA0T TGN GIAT
(Interruptions) #&x ng 991 g fw 3u-
Tz 7 fggeam w1 w18 gfqme awed
fordt a1 7 o § 1 7 < o e
ZATT FAT ATFAN F7 TF 4

SHRI P. V. NARASIMHA RAO: Sir,
I would like to make it clear that I am
not prepared to answer any question
en the acquisition of arms by India.
This is a question wliich I am not
prepared to answer and it has nothing
to do with this question.

MR. CHAIRMAN:
not connected.

I rule that it is

SHRI NARASINGHA PRASAD
NANDA: Sir, we have now the infor-
mation from the Minister ol External
Affairs on Mr. Moshe Daya:i's visit. I
have two short points to ask. Firstly,
I would like to know whether the
hon Minister feels that in view of
the public controversy raised on this
issue, there has been an eras io a of
secrecy which plays , very important
role in international diplomacy and,
the next point is, whether he feells
that the question of propriety is in-
volved. His giving information to the
Members in this House, on the floor
of Parliame?it. and in the other House.
is understandable. But [ would like
to know whether there is the involve-
ment of the question of .propriety in
the public disclosure of Mr. Moshe
Dayan's visit to this country and
thereby raising a public controversy
on this issue. These are the two |,
points and I would like him fo answer
them.



11 Oral Answers

SHRI P. V. NARASIMHA RAO:
Propriety comes into question in re-
gard to the secret meetings first, parti-
cularly, when it is not secret any
longer. It has spread all over the
world. Right from America, it has
travelled to Israel and come back to
India. So, the question of propriety
has to be first addressed at that point.
Ones it has become a common pro-
perty, a public property, it is diffi-
cult for me to return to the question
of propriety and accept the concep-
tions of propriety raised by the hon.
Member and lay myself open to con-
tempt of the House by not answering
the questions.

SHRI NARASINGHA PRASAD
NANDA: What about the question of
erosion?

SHRI P.
What erosion?

V. NARASIMHA RAO:

SHRI NARASINGHA PRASAD
NANDA: What about the question of
erosion of secrecy?

SHRI P. V. NARASIMHA RAO:
Sir, if there had been any secret
diplomacy, it was already eroded.
Even before they knew about it, it was
eroded, eroded right from America to
India. This is precisely my point. That
is why the question of propriety
arose. You do something and then it
gets split over and now say that it
has been eroded. Who has eroded?
The manner in which you have done
it has eroded it.

SHRI RAMANAND YADAV: Sir, . ..

MR. CHAIRMAN: Wait, wait. I am
going to allow everybody to ask
question on this. Yes, Shri Kalyan
Roy.

SHRI KALYAN ROY: Sir, what is
shocking is the super secrecy of this
meeting. We are grateful to Dr.
Subramnian ~ Swamy, who had the
courage to point out the statement of
Shri Atal Bihari Vajpayee that he did
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not meet him, and to the Foreign
Minister for discharging his duty of
exposing the secret talk between Mr.
Moshe Dayan and the Prime Minister.
I am asking a specific question. Who
spent the money or by whom were
the expenses that were made on Mr.
Moshe Dayan were borne? It iy a fact
that he came all the way to New Delhi,
stayed at a particular place, was given
all the police protection and defi-
nitely, all these days he did dine and
drink. Who spent the money? Was it
the Government of India or the Israel
Government? That is my first ques-
tion. Following from it is the question
whether it is a fact that this meeting
wbs suggested to Shri Morarji Desai
by the then American President and
President Sadat on the eve of this un-,
holy alliance between Mr. Sadat and
Israel. So, was it an inspired meet-
ing at the instance of the President
of the United States at that time and
whether any records of that are avail-
able or not? That is my point.

MR. CHAIRMAN: The second point
does mnot arise. You reply only about
the expenses.

SHRI P. V. NARASIMHA RAO:
I am sorry, in fairness to everyone
concerned I have to say that I have
no information on either of the ques-
tions that the hon. Member has raised.

SHRI KALYAN ROY: Would you
try to collect them?

SHRI P. V. NARASIMHA RAO:
In the very nature of things, it is
not possible to collect information on
such questions.

oY TR a1Ew ;. gamafE S,
TEZ HIF AT ST /I T & fagior
q qFT ST 0= F q9r 7 W9 97
aTe #1 o1 fagw Hifs 4 swd s
AZA AT I+ WAT | F1E7 F ufafoofe
T qte 74T fgrgea ¥ s o swan
Tl & AT F AT GHT A wreresh
3aTE AT fFaw weft o wear fagrey
AT ST & TRy arat g€ | g At
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T qAT 7Z A0 F A7 qeg o A
TeaT fgrgeam w1 e w1 A9 F
33y 4 A7 fgrgenm F agmar 4
7 HA T8 I 9L 5997 fAvd| gama
TET ) EACTFATHCA IAAMT]FT AGHAIE
T F3i€ ¥, IART TFANAEG ARAIBI
A 395 WA WALIT T FA
H FTcq7 TAAAT AT AT TZ0 FOT F
fF wreg Fow gAT [T qA qU7 1FT
TT E | FAF A TH AT AL
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TET & WL AEA 1= 97 (A g £

st gamla @ w T3 ofeT |

Wt TWIAE qARA © AR, FAr
AT Fg e, A@aM e T T 9T
a9 WY 3 @ & W waEiy e
#-97 f qrfewara & g7 3w aT gaar
feqr qrat aga & a7a 3w, STHFARHT
3 &, gETY WETAW F W | AR
7 gfaqrdi & g1 AEE T FT §F 2,
afpr otfas =1 & 7 T00 FgrEan
FO TR F | TH AT F gEAT F
faator & ¥ AT T F o F 9@
AT AL ST 7 gAY fagw A
T ORrCT gH KR ATH ZIAT @ E
Fat feafq & & ag Saar qgar g 5
TR 74 F F1EF T2 07 fgrgeam
¥ oo w06 AT GIOW Z9E § Al
FT1 & 912 #47 qreAaq #) fagw 75
¥ foral aeg & F1E 713 W ? gadr
ary & wg s gl g g7 fagw
HAT 7g AT (5 AT Gro1 T 7 AT
¥ [ % F0OT FOT 9 B FT aZ1997
faar w7a 9 39T 47 F47 (5aT &7 F7
mfrgf g ?

MR. CHAIRMAN: Only the first
question.

SHRI RAMANAND YADAV: Sir,
you have allowed two questions to be
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put by these people. Mr. Nanda pur
two questions.

AN. HON. MEMBER: One question,
two points.

SHRI RAMANAND YADAV: I also
want clarification on two points by
putting one question. How could Mr.
Nanda put the question like that?

ST gto Yo ATTaE w0 & qraATa
azeq FY qg ATVEATGT AT =vgan # o
A KIS TAHEHT TGl W TE £ )
BY AT T GRS g1 T § AT gATLT
fagar sraa 2ot F g S8 ager 7 4%
&Y WS d1 3T g€ @ W T avg o
Y AT @A | TEE 7w H o afz
T AR 2 |

S ATIAT WATE WAEY : AW FATH
w vz fag 21

SHRI RAMAKRISHNA
Sir, may I know from the Minister...

SHRI SYED SHAHABUDDIN: Sir,
much earlier" I had raised my hand.

SHRI JAGDISH PRASAD MA-
THUR: I have also been raising my
hand.

MR. CHAIRMAN: 1 am allowing
each party some thing, but I cannot
just give chance to five persons from
one party.

SHRI G. C. BHATTACHARYA: Sir,
I do not belong to their party.

MR, CHAIRMAN: Please (it down.
Mr. Bhattacharya. 1 will give you a
chance.

SHRI RAMAKRISHNA HEGDE:
May I know from the hon. Minister
whether on account of this much
maligned meeting between Moshe
Dayan and the former Prime Minister
and the Foreign Minister, he has
found any shift in the slightest mea-
sure in our policy towards the Arab
countries? And secondly, he himself
has...

HEGDE:

TR. CHAIRMAN: Again, secondly.
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SHRI RAMAKRISHNA HEGDE:
No, Sir, it flows from that. The other
day he made a statement in the Lok
Sabha and again he repeated the same
thing here that this meeting has
brought down the image, the prestige
of our country in the Arab world, or,
may be, in the whole world. He has
just now admitted that it is because
of the exposure because of the dis-
closure. May 1 know if it is not be-
cause of the improper and motivated
disclosure by the Prime Minister that
there has been, if at all, any damage
to our image?

SHRI P. V. NARASIMHA RAO: I
have already stated that th, Prime
Minister was not the first to expose it.
Even Dbefor, she said anything about
it, I would like to tell the hon. Mem-
ber, it had become public property.
Many others had spoken about it. She
spoke about it only then. On the
other side, there was a little deve-
loping of cold feet and they came out
with admissions. Otherwise this was
public property in India also.

So far as the question in regard to
what happened as a result of this
meeting is concerned, 1 would like to
say .

SHRI RAMAKRISHNA HEGDE:
Not as a result, but whether there
was any shift in our policy towards
the Arab world.

SHRI P. V. NARASIMHA RAO: It
is not a question of our shifting. It is
a question of being seen to shift. And
that is what happened. Many eye-
brows went up. Many doubts were
raised. Many queries were raised. We
were asked so many questions. So
from that I have to conclude that the
credibility of this Government and
the image of this Government was in
danger of being tarnished. But as 1
have said, everything has been clari-
fied now and there is not going to be
any further damage to our image.

SHRI K. K. MADHAVAN; In view
of the fact that by his own admission,
the entire secrecy has been eroded—
swhatever may be the manner; I am
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not concerned with that—and in the
light of the expression by the hon.
Minister made on the floor of this
House—to quoate him—"I am not pre-
pared to answer thig question"; may I
know whether th, hon. Minister wiH
be prepared to place all the cards on
the Table of the House so that we can
have a full-fledged discussion on the
subject?

SHRI P. V. NARASIMHA RAO: 1
have said I have no records. So what
am I going to place here?

MR. CHAIRMAN: 1 think this ques-
tion will be stopped after three more
questions.

SHRI M. R. KRISHNA: It is very
well known in this country that cer-
tain  individuals and certain  parties
have got a very favourable under-
standing  with  Israel. There h no
secret about it. Now, all this confu-
sion and suspicion has been created
by only one party—one member of
the party denying the meeting and
another member of the party saying
that it had actually taken place.
All this suspicion in the country has
been created by the members of only
one party. Now I would like to know
something from the hon. Minister. He
should not say that there are certain
things, certain information which he
cannot reveal t, this House, but he
should be in possession of them. Now,
an IAF plane was used. An IAF plane
cannot be wused by any individual—
however big he might be. Even the
Prime Minister of this country will
have to give a requisition and also
state who are the people who are go-
ing to go in that plane. It has to be
signed by the individual or the mem-
bers who are travelling by that plane.
This information should be available
with the Minister. Besides this, there
may be many diplomats involved in
this. Apart from that, of any meeting
which takes place, the officers in the
department have to make their note
and that note is a permanent record
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in the Ministry. I want to know whe-
ther these things are not available
witii tat Minister.

SHRI P. V. NARASIMHA RAO: It
is only after going through and exa-
mining the information we have that
I have stated that he came here "at
the instance of.." Please note the
words "at the instance of'—mnot invi-
tation. What was being denied is that
there was an invitation which went
from here to Moshe Dayan. On that I
had no information. So I said, "at the
instance of..." because at the instance
of the Prime Minister only and no-
body else's an IAF plane could go
and fetch a passenger from Bombay.
That is why I have been quite careful
in wording my reply, Sir.

SHRi M. R. KRISHNA; Have you
not got a record from the IAF itself
about requisitioning of the plane?

SHRI P. V. NARASIMHA RAO:
When 1 have placed this information
before the House, when I have said
that an IAF plane brought him, it
means that I know that an IAF plane
brought him.

SHRI G. C. BHATTACHARYA: Sir,
my question arises from the reply
which has just now been given. 1 just
slightly touched ...

MR. CHAIRMAN: You want to
carry on the whole time—one hour—
with one question?

SHRI G. C. BHATTACHARYA: 1
draw your kind attention, Sir. I want
your attention, Sir, because 1 know
what the answer will be. 1 want your
attention so far as my ‘"question is
concerned I have just touched him,
by way of intervention, with, "When
you used the word 'Government', are
you confining yourself to your own
Ministry or all other concerned Min-
istries which might have something to
do with it?" He said there is nothing
Sir, how is it possible that he might
not have certain information?  And,
as my friend says, there is the Def-
ence Ministry also. Are you prepared
to believe, would this House believe,
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that the IB, RAW and Military Intel-
ligence agencies do not know this—
whatever may be the secret. [ want
to ask two questions: About the dis-
cussions is there any record or infor-
mation  available now  from  other
units, particularly, the IB, RAW and
Military Intelligence? 1 want to know
this specifically because things, have
come to light Tf you are satisfied, Sir,
we are all satisfied. Secondly, as Mr.
Kalyan Roy has said, the IAF plane
could not have flown without petrol
and just on water. Who has paid for
tliis? I want to know who paid for
it. I am only saying that we are not
satisfied.  (Time-bell rings). He might
say who has paid for it. It appears that
the Government of India paid for it
and, so, public mone,- 1is involved.
Thirdly, has the Military Intelligence
or IB or RAW at least some record
of  what  transpired  betwee  Mos
Dayan. Vaipayee and Morarji Desai—
not only regarding the first visit but
regarding the other three visits of
which he only draws an inference?
W, are not satisfied with his answer.

SHRI P. V. NARASIMHA RAO:
Sir, if you care to analyse my answer,
it will be clear that the information
which 1 have placed before the House
could not have emanated solely from
the  Ministry of  External  Affairs.
This information was collected from
all the concerned Ministries and other
sources. And this is the information
we are in possession of. With regard
to the record of what happened at the
meeting, [ have already submitted
that ..from no source could we get any
information about the record to show
what had happened at that meeting.
That also I have very clearly told
the House, (fntemtptions)

MR. CHAIRMAN: Last
Mr. Bagaitkar.

question.

SHRI JAGDISH PRASAD MA-
THUR: Sir you are giving chances to
one party but not to wus. (Interrup-
tions)

MR. CHAIRMAN: We will go on
with this question till the Question
Hour is over. (Interruptions)
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SHRI SADASIV BAGAITKAR: Sir,
I am quite sure the hon. Minister
must have gone through the records
about the secret visits .(Interrup-
tions)

MR. CHAIRMAN: This will go on
till day after tomorrow, if you like.

SHRI SADASIV  BAGAITKAR;

of Henry Kissinger to various coun-
tries, details of which have recently
been published in India. There are
ample details about his secret talks
with China, USSR and other coun-
tries. He made several such secret
trips. The first secret trip he made was.
to Peking. The hon. Minister must
have gone through the records relat-
ing to such secret visits of Henry
Kissinger. I would like to know from
the hon. Minister hether the Govern-
ment of India has taken a policy deci-
sion that, in view of the fact that
some sort of immorality is attached to
such  secret  visits, negotiations and
talks, they will not indulge in, under
any circumstances, such secret talks
in future even in the national inte-
rest! Will he assure us that the Gov-
ernment will not do in future such an
immoral thing?

SHRI p. V. NARASIMHA RAO: We
cannot assure the House anything.
This is a highly hypothetical ques-
tion.

SHRI SADASIV BAGAITKAR: Sir,
I seek your protection The Minister
says that it is a hypothetical question;
but it is not so. What I say is ...

MR. CHAIRMAN: Mr. Bagaitkar,
do you expect Mr. Narasimha Rao to
say: "No,no, we will do a few im-
moral things"?

SHRI SADASIV BAGAITKAR:
Apart from the question of the stance
which the Government has taken, the
requirements of foreign policy are
also involved—and that is why I men-
tioned about Henry  Kissinger—the
requirement of foreign policy under
any circumstances.
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MR. CHAIRMAN; He has assured
us that they will not do anything
immoral.

SHRI SADASIV BAGAITKAR:
This is no answer. He said that it is
a hypothetical question. But it is not
a hypothetical question. In the mak-
ing and shaping of foreign policy, am
I to understand from the hon. Minister
that no such protection is at all re-
quired? Will he assure the House that
he will avoid any such contingency?

SHRI P. V. NARASIMHA RAO:
Sir, it is just like asking a witness:
Have you stopped beating your wife?
(Interruptions)

MR. CHAIRMAN: If I may put it in
another shape, it is not a question of
flogging a dead horse but it is a ques-
tion of flogging a wrong horse.

A1 wwvaT ey § qfsTE Fae
TF TEA BIT-HT T ST 91207 F |
aAZ AT qAT ST &F qve wmar 2 fw
T 39T & AT, qY A AT a1
#, fooy @am gu o 3oig & G2 ifeaw
T3Td WY 9 & qTH AT ...

=t dto dto a7y ww: & ag
SCUR AN

ot wRea Ty @ 47 QT aF
0?7 A9 feed @ 730
ager it & 9L A g A sy A
FAT AT AZITT T THa KT ATvATEH
i fo afaen § w18 o warw w4t sw dw
F fwam ot & & ama 781 461, 9%
FETT AT, A AT q e gargt
FATH 43 § I FIAIT FT AT 1972
Fr qifowr 7 & sro ?

ot do #Yo wfen o : sfiw, wi-
AT T A .. (Interruptions  FAT
FT WY H1E fors 7Y farar &1 smwt 7§
FeorE TE § A & F1E wwAwE &9
Tt JATT T F
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it ST SEIE /AT : AR, T
aer g fHgauma T ATgRe AL HE |
TAFT g & fF 9T ¥ 0T w0
facger waa &0 AT gwr &) °X
#1 98 sFry & fF ofemm am &
T AT F AT T ATAT & TEHC
Taifrar & d2fAaw iz o e
# Ty oAtz A F e e w7 @y
2 oqr fegfa § T s s
AAZIAAT 4T g W< § qg F7 ar g
fa gardr ga qay 71§ Fga SqRT AT
fosrrre wam A4y 7dt § & s
Tgmr § fF Fwar dar zamE
a1 fom e 1979 H &% gq AT H
IR 1980 7 T99 war #1 faaa &
FETAT STELT FAAT | F1A-AT THT F41E
qT, 97 F15 f930T Za19 971, HHiET F7
ZATT 91, TF 1 IJ77 97 | FH-H1 I8
& aar fFar 98 97 4410 |

off Glo &Yo AYTE@E A : 7 AT
FIATET |
This matter again appeared in the
newspapers on April 12, 1980 when
a report date lined "Tel Aviv,
April 11", appeared in the Indian
newspapers. 79 M|

AT SIud A qgy ¥ T 2

{Interruptions)

=Y T XA WA ¢ R oy 7
et ot S g AIT PRy #Y
e @213 § 97T qTAT (Interruptions)

MR. CHAIRMAN: He has given the
dates of one-and-a half months be-
fore.

oY ST TR AT AT, 7
¥ AZ FAATATL BIAT A THTT HAT FT
XA HAT B1 2fead ¥ ame &=m, Qr
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qAT AT 2 AT THAX F A-q7 SqTT 41
fera® asg & 9w az fpyr st
FT W97 4T, ®H F Tz 97 | 37 4T

I AT TV 97 (Interruptions)
What was the pressure that the Prime
Minister spoke about it? Do you rea-
lise the difference between a news-
paper report and a statement by the
Prime Minister?

o TAvET fog ¢ AR, ARl
ATEAIfET & FEt F wE 47 gafan
ze T |

Wi WTEW SETE AT ¢ e
AIEMTET & 1 FT T4 47 a1 #7947
T AEATED F @MW F1 g4 T99%
qaEmy £ ... .. (Interruptions)
fergeata & wEAWE A9 FITE TGl
Farg oAt @ 49 g0 AT E. .

(Interruptions) ag Fareq =
T q9T T Ag F4T F@r 7

MR. CHAIRMAN: Please sit down.
The hon. Minister has answered your
question. Please sit down. He" has
given the dates with reference to your
question. I do not think that any dis-
cussion can be entered into.

SHRI JAGDISH PRASAD MA-
THUR: There is a lot of difference
between a news item and a statement
by the Prime Minister.

o+t TRTaT fag : TR & gare
97 TEM ®F § araEiT &7 8 |

=t ST g1 AT ¢ Wy g8
JOT Hel & w&ehz § AT 7T ArgeH
L S (Interruptions)

MR. CHAIRMAN: I believe that in
the House there is a greater agitation
than probably in Israel and Arabia
over this question.
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=) TReaT Ty : AW, ANEIEW
F aaTe TG AT HAT IR A0
F EF AEHT A R0 A0 | TE FIL AN
F1 AAFTL S | TH1 HAT A1 Fa@ 41
7z ®ar g1 & fa Fawmaw ) G ©
FATA ¢ WA A dai iz
q = 7 AT AL B4

F T WIW GTEE gy SAT FEl

T IFATE TOHTIT AT |

SHRIMATI RODA MISTRY: Would
the hon. Minister enlighten if Mr.
Moshe Dayan came with the black
patch on or oft?

SHRI P. V. NARASIMHA RAO: My
predecessor says that he came incog-
nito. How could a person like that
come incognito and not be recognised
just beats me, Sir. 1 am not able to
answer that.

SHRI SHYAM LAL YADAV: In
view of the fact that there is a con-
troversy and there is no record of
what transpired in the discussion bet-
ween the two persons, the Prime
Minister and Mr. Moshe Dayan, would
the Government agree to set up a
judicial enquiry?

MR. CHAIRMAN: Ten minutes are
remaining. Yo, can ask it.

SHRI SHYAM LAL YADAV: In
view of the fact that there are no re-
cords as stated by the hon. Minister,
would be agree to set up a judicial
enquiry to examine the whole ques-
tion as to what transpired at the
meeting so that everything is clear?
(Interruptions)

it AT fag : agd oot § o

Fq HIfaAw .., (Interruptions)

ft satw WA X FEI-AT
A oA w03, T g e oy
.o« (Interruptions)
SHRI HARI SHANKER BHABHRA:

Mr. Chairman, I want to put a ques-
tion. (Interruptions) Mr. Chairman. I
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want to put a direct question to me
hon. Minister. When the news first
appeared in the American newspaper,
the hon. Minister was also a Member
of Parliament here. 1 would like to
know whether at that tim. the hon.
Minister raised this question in Par-
liament when he was a Member of
Parliament if he was m the know of
that news which appeared in the
American newspaper.

SHRI P. V. NARASIMHA RAO:
What i this question?

MR. CHAIRMAN: He want.; to
know whether you raised it
Member of Parliament? (Interrwp-
tions)

SHRI P. V. NARASIMHA RAO: So
what? If I was a Member of Parlia-
ment at that time, does it follow
necessarily that 1 should have taken
itup? What is this?

SHRI HARI SHANKER BHABHRA;
Did he raise it .. (Interruptions).

MR. CHAIRMAN-. This
does not arise.

question

SHRI SYED SHAHABUDDIN: I
would like to draw the attention of
the Foreign Minister to the purpose
and the outcome of the visit. To tbe
best of my knowledge, India extended
de jure and de facto recognition to
Israel in 1948. And India established
consular relations with Israel in 1964.
All that we have not done is that we
have not established diplomatic rela-
tions with Israel, for which Israel has
been striving all those years. To the
best of my knowledge, this visit was
not at th, instance of Mr. Desai or
_ Mr. Dayan himself (Interruptions). It
correctly. It was at the instance of
Mr. Dayan himself (Interruptions) ft
was at the instance of Mr. Dayan be-
cause he felt that perhaps he would
succeed in persuading the then Gov-
emnment of India to establish diplo-
matic relations  with  Israel. Thet.
been no dearth of official contact bet-
ween the Government of India and
the Government of Isracl all thes*
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years. There ha; been no dearth of
diplomatic contact between the Gov-
ernment of India and the Government
of Israel at all places, in many capitials
of the world and in the United
Nations .

MR. CHAIRMAN: What is your
question?

SHRI SYED SHAHABUDDIN:
Therefore, my question i this, whe-
ther it was the purpose of Mr. Dayan's
visit that India should establish dip-
lomatic relations with Israel. And 1
would like to know from the "Foreign

Minister ~ whether he  succeeded in
that purpose.
SHRI p. V. NARASIMHA RAO:

Sir, 1 have already said that I have
no way of knowing what the purpose
was and again no way of knowing
what transpired at the meeting. He
is  volunteering information for the
first  time...  (Interruptions) I  am

sorry, I am not able to... (Interrup-
tions) .
SHRI SYED SHAHABUDDIN:

Tbat Government was there for two-
and-a-half years. (Interruptions).
Whether the visit was a success or
not, whether the mission was a suc-
cess or not, can be inferred from
this fact that two-and-a-half years
after the wvisit took place there was
not an iota of change in our relations
with the Arabs, neither in our policy
towards the Arabs nor in the Arabs'
policy towards India.

MR. CHAIRMAN: Mr. Chattopa-
dhyaya. Last question, because there
is no time now. I am very glad that
this dead subject has been thoroughly
discussed.

PROF. D. P. CHATTOPADHYAYA:
It is nobody's case that there should
not be either now or in future some
secret  discussions  between  different
Governments. But the question is
that India's relations, for known his-
torical, compelling reasons, with
South Africa and Israel, are particu,
larly at th, lowest ebb. In view
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of that, to invite or to be a party,
willingly or unwillingly—I say, will-
ingly—to the invitation for the pre-
sence of Moshe Dayan in India is an
extraordinary thing. And the paral-
lel that the Government of India ir
1964  extended  consular-leve®  recogni
tion to Israel and comparing it witi

what has happened during the Janata
Party Government, namely Dayan's
visit to Delhi, is absolutely untenable

because that was not done secretly,
behind Parliament, holding it from

the press till there was tremendous
pressure from all quarters to come
out with the truth. That wag not

done secretly, that was known to Par-
liament, to the press, to the people of

the country. But Dayan's visit to
India in 1979 was secretive, surrepti-
tious, suppressed, all thes, months,
untij new  were forced under the pre-

ssure of circumstances and public opi-
nion to come out. We are told by

both Shri Vajyapee and other friends
that they are a very cooperative and
constructive opposition. I wiH re-
quest you, Sir, and through you the
honourable Minister to solicit the
cooperation of Vajpayeeji and Desaiji

to come out with the information
which is not on records to be found

so  that truth can be known, though
belated, yet truth. The people have
a right t, know th, truth. There-

fore, the question io that Vijpayee.''i

and Morarji Desaiji should come
out with the information so that the
secretive, surreptitious, questionable,

deed which they themselves suppres-
sed all this time, could be made avail-
able to the Government, so that the
Government can inform the people
what  happened  behind Parliament,
behind tlie back of the people and
the country.

SHRI P. V. NARASIMHA RAO: 1
have no comment on this excent lo say
that far from volunteering the in-
formation what has happened unfor-
tunately is that when this news was
flashed in the Indian  newspapers
Shri Morarji Desai said he has no
comment to offer, on the next day
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Shri Vajpayee said that this is all
wrong. What is anyone to think of
these statements? And that is why
all this has arisen, that a question has
been tabled and 1 have placed be-
fore the House whatever information
I have.

PROF. D. P. CHATTOPADHYAYA:
Why don't you ask them to volunteer
some information? They are a very
democratic, responsible, cooperative
opposition.

MR. CHAIRMAN: Now, Dr. Bhai
Mahavir, you have the honour of ask-
ing a last question on this, may I say
with due respect, irrelevant subject,
this old subject.

DR. BHAI MAHAVIR: The ton, o'f
all the questioning that has gone dur-
ing this time and the answers given
by the Thonourable External Affairs
Minister, seem to indicate that some-
thing  immoral, something unethical,
has happened. Even my friend who
preceded me on this question, said
that something surreptitious, secre-
tive has been done, and that that was
the objectionable part of the whole
affair. I would like to know if the
Government of India has taken a
decision that henceforward all deal-
ings with whatever country, of all
types, would be done in the full glaze
of publicity, after taking Parliament
into confidence, and tha earlier ex-
perience where with the CIA help
a bugging devic, was quickly instal-
led on the Himalayas because of the
danger of threat of Chinese attack on
us, will not be repeated, that no such
thing would be done again by the
Government. I would also like to
know if the Government has drawn
up a list of countries which are un-
touchable from our point of view
with regard to any type of contact,
whether it is a humanitarian cause
or a cultural cause or in a field of
scientific investigation. Have they got
a list of countries which are politi-
cally: untouchable...

SHRI LAL K. ADVANI: Except to
secure arms-loads.
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DR. BHAI MAHAVIR: .of course,
except  to secure arms-loads, but
in respect of arms-loads he has said
he will not give an answer which it-
self is a sufficiently indicative ans-
wer on the question of arms supply
which might have been got from Is-
rael. So I would like to know in two
parts:  first, whether they have de-
cided or whether they are committed
that no such secret thing will be done
with any other country in future and
secondly  whether they have also
drawn up a list of politically un-
touchable  countries. If they  have
drawn up a list, we would like that
list to be released and also the norms
on which that list has been drawn
up, the criteria on which it has been
drawn up.

SHRI P. V. NARASIMHA RAO:
The answer to al] these questions is
in the negative.

MR. CHAIRMAN: It is really a case
of

HE A1 WY FT E, FH W WE T
gz w7

Now the Question Hour is over.

WRITTEN ANSWERS TO.QUESTIONS
Malaria Eradication Scheme

*82. SHRI ERA SEZHIYAN: Will
the Minister of HEALTH be pleased
to state:

(a) whether the Malaria Eradica-
tion Scheme Eas achieved its targets
during the last three years;

(b) to what extent the incidence of
malaria has been brought down in-
various States during the said period;
and

(c) what  further  programme  has
been chalked out for the current year
and for th, coming years under the
Scheme?



